FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liguidation
Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF SHAH FERROUS PRIVATE LIMITED

11 NAME OF CORPORATE PERSON SHAH FERROUS PRIVATE
LIMITED
2. DATE OF INCORPORATION OF CORPORATE PERSON 21/09/2007
3. AUTHORITY UNDER WHICH CORPORATE PERSON IS Re_gistrar of Companies-Mumbai
INCORPORATED /REGISTERED under Companies Act, 2013
4, CORPORATE IDENTITY NUMBER / HHVHFED—HABIHY U27101MH2007PTC174382
IDENTITY-NUMBER OF CORPORATE PERSON
5. ADDRESS OF THE REGISTERED OFFICE AND PRINCIPAL Registered Office:
OFFICE (IF ANY) OF CORPORATE PERSON Bldg No. 16, Block No.17, 4th
Floor, Mukund Soc, Phase IV,
Gavanpada Road, Mulund East,
Mumbai, Maharashtra- 400081
6. LIQUIDATION COMMENCEMENT DATE OF CORPORATE 13/01/2025
PERSON
7. NAME, ADDRESS,  EMAIL ADDRESS, TELEPHONE | AJAY KUMAR,
NUMBER AND THE REGISTRATION NUMBER OF THE | 103, AS. DIAS BUILDING, 1%
LIQUIDATOR FLOOR, 268/272, DR. CAWASII
HORMASJI  STREET, MARINE
LINES, MUMBAI- 400002.
Email: ajayfcs@gmail.com,
Tel.: 022-22078438,
IP Registration No:
IBBI/IPA-002/IP-N00139/2017-
18/10377
8 LAST DATE FOR SUBMISSION OF CLAIMS 11/02/2025

liquidation on 13/01/2025.

Notice is hereby given that the SHAH FERROUS PRIVATE LIMITED has commenced voluntary

The stakeholders of SHAH FERROUS PRIVATE LIMITED are hereby called upon to submit a proof of
their claims, on or before 11/02/2025, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of the Liquidator:

e

AJAY KUMAR
Liquidator

(Regn No. IBBI/IPA-002/IP-N00139/2017-18/10377)

Date: 13.01.2025

Place: Mumbai




WWW.FINANCIALEXPRESS COM

: Che L
Regd office: 447, Kewal Industial Estate.
¥ investor

ADDENDUM TO THE NOTICE OF 157

THOMAS SCOTT (INDIA) LIMITED for e
Thursday 16th January, 2025 at 1000 2m S
Audio Visual Means (‘OAVM ) ‘
Thomas Scott (India) Limited (e Compem®
GENERAL MEETING (EGM,) for e fnancis sesr
sent through email to those members woose sl
Companyand or Depository Parficpantsis

email address, physical copies Swough pes
Members of the Company for cbiziring e
notice of 1st EGM for the financial year 20025
EGM has been dispatched to all the menes
provisions of the Compame_s Act, 201 : TEEC Wit
circulars issued by the Minisry of Comue
Resolution No. 3 & 4 for issue and ke ‘
Preferential issue basis and for ssus = l:: i
respectively, to the non-promoters ame
Regolutionxwo. 3 & 4 are needed 1 2= ampmE
board of directors approved the addensium & S
2024-25.

The board of directors further took om mecams fh
National Stock Exchange of India Limiise. e
contents of explanatory Statement of Sesatior e
Company in its meeting dated 14% Jamuan 2005
Resolution no. 3 & 4 and its Explanatory

notice of 1st EGM for the financial wesr
shareholders’ approval on modificztion ame

Je

NOTICE is hereby given that certificate for 1070 Equity S
of UltraTech Cement Ltd. standing in the name of Kas
Arjun Mansukhani has been lost or misplaced and
undersigned have applied to the Company to issue dusit
certificates for the said shares, Any person who has any o
in respect of the said shares should write to Registeas
M/s. KFin Technologies Ltd. Selenium Tower B, Plot 31-58
Gachibowli, Financial District, Hyderabad-500032 withim
month from this date else the company will proceed to i
duplicate share certificate.

Details of Shares:

51tra-400 008; E-mail ID : Cb15029@canarabank com

22, P K. Road, 203, Shriram Nagar, CHS. B No. 2, 9% Floor,

2, Maharastra-400 080

Branch : By 0 Richardson & Cruddas Ld,

TICE [SECTION 13¢2)

av Pada, P K. Road, 203, Shriram Nagar, CHS. B No. 2, 2

P &T Colony, LBS Road, Type A, P Madan Mohan Malaviya
Mumbai-400 080,

31116, P & T Colony, LBS Road, Type A, P Madan Mohan
nd (W) Mumbai-400 080,

5™ Floor, B Wing, The Nest, LBS Marg Nahur, Mulund w),
No. 507, 5™ Figor, B Wing, The Nest, LBS Marg Nahur,

Folio No. | Security Certificate No.

70506866

Distinctive Nos.
From To
34779132 - 34780201

112733

Name of Shareholder

Date 15 JAN 2025 Kishore Arjun Mansukhams

9.35 %+2.00%

original notice with regards to the Prefemsmia

Shares and 6,06,529 Equity Convertitie
Subsequent to ttt)le iss#)an?e of EGM Notice: fhe
appropriate to bring the following furtner
st%?(:ﬁolders. Accor%ingly, this adderaurT ez
25is being issued to the members and 2t

This addendum shall be deemed 1 be 2 mgm
dated 21st December, 2024.

FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquicasas
Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF SHAH FERROUS PRIVATE LINITER

1. NAME OF CORPORATE PERSON SHAH FERROUS PRIVATE LIMITED

The addendum to the Notice of EGM wil s
www.thomasscottorg and on e wetsis o
www.bseindia.com and www.nseindia com

2. DATE OF INCORPORATION OF 21/09/2007
CORPORATE PERSON

For the shareholders whr has —
mentioned in the original Notice

21st December, 2024 before the a00emawm
queries, if any, to the Scrutinizer on e sl
hours from the receipt of the addengium
year 2024-25 dated 14th January, 2025

3. AUTHORITY UNDER WHICH
CORPORATE PERSON IS
INCORPORATED /REGISTERED

4. CORPORATE IDENTITY NUMBER/

Registrar of Companies-Mumbai under
Companies Act, 2013

U27101MH2007PTC174382

enal int.

29,77,721.70
2 duly secured by way of mortgage of the assets more
eqnder, by virtue of the relevant documents executed by
discharge your liabilities as per the terms and conditions
t as NPA on 29.12.2024. Hence, we hereby issue this
iject Act calling upon you to discharge the entire liability
khs Seventy Seven Thousand Seven Hundred Twenty
1.2025 with accryed and up-to-date interest and other
tf Lhc; notice, failing which we shajl exercise all or any of
ct.

aling vﬁth any of the secured assets mentioned in the

without prejudice to any other
and/or any other law in force,

section (8) of Section 13 of the SARFAESI Act, in respect
fs.

07.11.2024 to yoy by Registered Post Ack due to your

Queries / grievances, if any, with reganss i OF CUHPQRATE PERSON scg)’;gn i
Secretary atinvestor.tsil@banggroup com. 5. ADDRESS OF THE REGISTERED OFFICE Registered Office: Bidg No. 16, Block THoo
AND PRINCIPAL OFFICE (IF ANY) OF | No.17, 4th Floor. Mukund Soc, Phasz i Yhothecated are enumerated hereunder:
Place:Mumbai CORPORATE PERSON Gavanpada Road, Mulund Eest-umea. Wetion of Property
Date: 11 012025 Maharashira- 400081 :
- ¥'8 7 6. LIQUIDATION COMMENCEMENT 13/01/2025 Details ;- Residentigl Flat No. 507, on the 5t Floor, in
1 DATE OF CORPORATE PERSON Mts. Carpet (as per index 30 5q. Mts.) in the Building
! ~ -8,16,17,19, 20 and 21 of olg Survey No. 94 part,
. [ 7. NAME, ADDRESS, EMAIL ADDRESS, | AJAY KUMAR, 103, A.S. DIAS BUILDING . coresponding to CTS No. 551/27 part and GTS No.
¥ TELEPHONE NUMBER AND. THE 15TFLOOR, 268/272, DR. CAWASS , 552/10, 552/11 & 552/12 of Village Nahur,
FORW & REGISTRATION NUMBER OF THE HORMASJI STREET, MARINE LINES umbai Suburban Distrigt. ¢ Bounded by : * North
PUBLIC LIQUIDATOR MUMBAI-400002. Tel.; 022-2207843% - East : Monte Carlo; West : Oberoi Wishpere Tower.
(Under Re S Email:ajayfcs @gmail.com, W767. > Asset ID : 200016970472, 3 Name of Title
(Insoivency Rescuton Process for IP Registration No:IBBI/IPA-002/1P-
—— ENTIO N00139/2017-18/10377 "
» e 8. LAST DATE FOR SUBMISSION 11/02/2025 Authorized Officer, Canara Bank
[ELSvANT OF CLAIMS :
1 |Name of comorme Jecmr = Notice is hereby given that the SHAH FERROUS PRIVATE LIMITED has commences § ) Bank
2. |Date of reomoeeo” I oo ey — voluntary liquidation on 13/01/2025. jprara @I‘-ﬁﬁ
3. |Authory under whe oo s : The stakeholders of SHAH FERROUS PRIVATE LIMITED are hereby called upon to submi i
. is ing .- a proof of their claims, on or before 1 1/02/2025, to the liquidator at the address mentionsg ad Market, 306, Kibadevi Road, Mumbai-400 002
o 'n‘\-.' against Ilem 7. ; . ; 06 5333; E-mail 1D : ch0223@canarabank.com
A e - — The financial creditors shall submit their proof of claims by electronic means only. & =
3 principal office (F any of g other stakeholders may submit the proof of claims in person, by post or by electromie §
; means. i
btor . try Builg
3 ::.Zom [ ——— = Submission of false or misleading proofs of claim shall attract penalties, Y Bulding, Dadasaheb Phale Road, Dadar East
respect of coporate detr S Krishna Building,
7. | Estimated dote of cosure o Fehe Name and Signature of the Liguidator- AJAY KUMAR ¥, Dadasahi Phale Road, Dagar
resolution process Date: 13.01.2025 Liqridater Dabolkarwadi B W: "
8 |Name and regeiraion b i Place: Mumbai (Regn No. IBB/IPA-002/1P-N00139/2017-18/10377) i ol o oo
insolvency professionsl acing s iselke : 19" Floor, Buiding No. 10 “Vighnaharta®,
s wd sna BIRLA FINANCE LIMITED A g, g Haryl,Ner Punat
. nbai-
resolution professional, as regisesss 0ffidg : Indian Rayon Compound, Veraval, Gujarat - 362 266. laxy Compl ) i Wadi
with the Board g 2" Flor, R Teok P, i Complex, . Hub Mal, Goregaon (), Mumbaioo 063, M 22 Complex CHS., Jerbl Wadia Road, are
10.|Address and e-mail  be used for 2 ; 0 3 R b i
comespondence win e er * rized Officer of Aditya Birla Finance Limited (ABFL) under ihe Secunteston s e’:;‘:’:gf’;‘;;’;"‘"" & Beconstruction of
resolution professoras — orcement of Security Interest Act, 2002 (54 of 2002) and in exercise of the powers confiemas Daji v t o :
e Security Interest (Enforcement) Rules, 2002 issued a Demand Notice Dated mentones haj arekar has avaied the folowing Loans /
lling upon you being the borrowers (names and es mentioned below) 1o resay e | time to time :-
e —asitbecoco.nitbin 80 daye o dhe date o ifhotice Amt. Liahifity ason | hh,d Fintoias
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SHAH FERROUS PRIVATE LIMITED

BLD. NO.16, BLOCK NO.17, 4TH FLOOR, MUKUND SOC.
MULUND EAST, MUMBAI- 400081.
CIN: U27101MH2007PTC174382

CERTIFIED TRUE COPY OF THE SPECIAL RESOLUTION PASSED AT THE
EXTRA ORDINARY GENERAL MEETING OF THE MEMBERS OF SHAH
FERROUS PRIVATE LIMITED HELD AT THE REGISTERED OFFICE OF THE
COMPANY SITUATED AT BLDG NO. 16, BLOCK NO.17, 4TH FLOOR, MUKUND
SOC, PHASE 1V, GAVANPADA ROAD, MULUND EAST, MUMBAI
MAHARASHTRA- 400081 ON MONDAY 13TH JANUARY, 2025 AT 11:00 A.M.

ITEM NO. 01

TO _APPROVE THE VOLUNTARY LIQUIDATION OF THE COMPANY AND
APPOINTMENT OF A LIQUIDATOR THEREQOF

(Passed as a Special Resolution)

“RESOLVED THAT pursuant to the provisions of section 59 of Insolvency and
Bankruptcy Code, 2016 and other applicable provisions of all other applicable statutes
read with applicable provisions of Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017 the company be liquidated
voluntarily subject to order of National Company Law Tribunal pursuant to section 59

(7) & (8) of Insolvency and Bankruptcy Code, 2016.

RESOLVED FURTHER THAT pursuant to provisions of section 59(5) upon passing of
this Special Resolution voluntary liquidation proceedings in respect of the company be
deemed to have commenced from the date of passing of this resolution subject to

approval of the creditors under proviso to section 59 (3) of Insolvency and Bankruptcy

Code, 2016.




RESOLVED FURTHER THAT pursuant to provisions of section 59(3)(c) of Insolvency
and Bankruptcy Code, 2016, and applicable provisions of Insolvency and Bankruptcy
Board of India (Voluntary Liquidation Process) Regulations, 2017, Mr. Ajay Kumar,
Insolvency Professional registered with Insolvency and Bankruptcy Board of India
with Registration No. IBBI/IPA-002/IP-N00139/2017-18/10377 be and is hereby
appointed as Liquidator of the company for the purpose of Voluntary Liquidation of
the company at a remuneration of Rs. 5,00,000/- (Rupees Five Lakhs) plus applicable
rates of GST and other cesses and reimbursement of actual out of pocket expenses for

the winding up of the affairs of the company on the following Terms & Conditions:

The remuneration payable to the Liquidator shall form part of the Liquidation cost as
per Regulation 7 of Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) Regulations, 2017.

Rs. 2,00,000/- (Rupees Two Lakhs) of his remuneration shall be paid to the liquidator at
the time of his appointment and the balance of Rs. 3,00,000/- (Rupees Three Lakhs)
shall be paid to him in accordance with Section 53 of Insolvency and Bankruptcy Code,

2016 read with Regulation 35 of IBBI (Voluntary Liquidation Process) Regulations, 2017.

(iii) The Liquidator shall be entitled to exercise all the powers given to him and to discharge

all his duties under section 59 of Insolvency and Bankruptcy Code, 2016 and other
applicable provisions of other applicable statues read with applicable provisions of
Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017 as may be required for dissolution of the company and for all matters

incidental and consequential thereto.

(iv) Pursuant to Regulation 34 of Insolvency and Bankruptcy Board of India (Voluntary

Liquidation Process) Regulations, 2017 and other applicable provisions of all applicable
statues, the liquidator is authorised to open a new Bank Account in the name of the
company followed by words ‘in Voluntary Liquidation’ in a Scheduled Bank and to
credit all receipts by him as liquidator and to transfer all moneys in existing Bank
Accounts to the new Bank Account for Voluntary Liquidation and use the said money

in accordance with Section 53(1) of Insolvency and Bankruptcy Code, 2016.



RESOLVED FURTHER THAT pursuant to the provisions of Regulation 4 of
Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017 the company from the liquidation commencement date cease to carry
on business except as required for the beneficial winding up of its business but its
existence to continue until it is dissolved under section 59(8) of Insolvency and

Bankruptcy Code, 2016.

For, Shah Ferrous Private Limited

(HARSHAD VRAJLAL SHAH)
Director

DIN: 01663829




SHAH FERROUS PRIVATE LIMITED

BLD. NO.16, BLOCK NO.17, 4TH FLOOR, MUKUND SOC.
MULUND EAST, MUMBAI- 400081.
CIN: U27101MH2007PT(C174382
EXPLANATORY STATEMENT PURSUNAT TO SECTION 102 OF THE
COMPANIES ACT, 2013

For Item No. 1

The Board of Directors of the Company at its meeting held on 27.12.2024, approved
the Voluntary Liquidation of the Company in accordance with the provision of
section 59 and other applicable provisions of the Insolvency and Bankruptcy Code,
2016 read with the Insolvency and Bankruptcy Board of India (Voluntary
Liquidation Process) Regulations, 2017 and the provisions of the Companies Act,
2013 as may be applicable in this regard.

Since it is observed that business of the Company has become commercially
unviable and for the past few years it is not profitable to continue business activities,
it has been thought prudent to wind up the operations of the Company and to
distribute the assets lying with the Company to shareholders as per their respective
holdings in the Company after payment of all creditors and statutory dues.

The voluntary liquidation shall be effected in accordance with provisions of Section
59 of Insolvency and Bankruptcy Code, 2016 and Insolvency and Bankruptcy Board
of India (Voluntary Liquidation Process) Regulations, 2017. Section 59 of Insolvency
and Bankruptcy Code, 2016 provides that the voluntary liquidation shall require the
approval of the shareholders by a Special Resolution. Hence, the said resolution is
proposed to be passed as a Special Resolution.

In accordance with the provisions of Section 59(3)(c) of Insolvency and Bankruptcy
Code, 2016, it is proposed to appoint Mr. Ajay Kumar, Insolvency Professional,
registered with Insolvency and Bankruptcy Board of India having registration no.
IBBI/IPA-002/1P-N00139/2017-18/10377 as the Liquidator for the proposed
Voluntary liquidation process at such remuneration as provided in the proposed
resolution.

Copy of Declaration of Solvency signed by all directors and duly notarised is
available for inspection by members during the office hour from 09.00 A.M. to 05.00
P.M. on all working days, except Saturdays and Sundays, at the Registered Office of

.2



the Company, till the date of the ensuing Extra-ordinary General Meeting. None of
the Directors of the Company and/ or their respective relatives shall be considered to
be concerned or interested in the proposed Special Resolution.

By Order of the Board of Directors,
For, Shah FeTous Private Limited

\
\W/
(HARSHAD VRAJLAL SHAH)

Director
DIN: 01663829

Registered Office:

Bldg No. 16, Block No.17,
4th Floor, Mukund Soc,
Phase [V, Gavanpada Road,
Mulund East, Mumbai,
Maharashtra- 400081




Consent by shareholders for shorter notice

[Pursuant to section 101(1) of the Companies Act, 2013]

To

The Board of Directors,

SHAH FERROUS PRIVATE LIMITED
Bldg No. 16, Block No.17, 4th Floor,
Mukund Soc, Phase IV, Gavanpada
Road, Mulund East, Mumbeai,
Maharashtra- 400081

I, Harshad Vrajlal Shah, Son of Shri Vrajlal Shah, member of the Company holding
(9,09,995 Equity shares of Rs. 10/- each) constituting 99.99% hereby give my
consent, pursuant to section 101(1) of the Companies Act, 2013, to hold the Extra
Ordinary General Meeting on Monday, 13t January, 2025 at 11.00 P.M. at shorter

notice. g\ /\
W

(HARSHAD VRAJLAL SHAH)
Member
Date: 06.01.2025




Consent by shareholders for shorter notice

[Pursuant to section 101(1) of the Companies Act, 2013]

To

The Board of Directors,

SHAH FERROUS PRIVATE LIMITED
Bldg No. 16, Block No.17, 4th Floor,
Mukund Soc, Phase IV, Gavanpada
Road, Mulund East, Mumbai,
Maharashtra- 400081

I, Shrenik Harshadrai Shah, Son of Shri Harshadrai Vrajlal Shah, member of the
Company holding (5 Equity shares of Rs. 10/ - each) constituting 0.01% hereby give
my consent, pursuant to section 101(1) of the Companies Act, 2013, to hold the
Extra Ordinary General Meeting on Monday, 13th January, 2025 at 11.00 P.M. at

i

(SHRENIK HARSHADRAI SHAH)
Member

shorter notice.

Date: 06.01.2025



